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NOTES OFTHE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Order dated 14.11. 22 

Tone 	casts for te a1ioant insite of 

reeaLad call nor ha a the.r 	en any Lot. souht 

on behalf of the ctlicant. In the 	id rernisea, we 

have heard Shri U.I.ohapstra, the irnd Addl. 

Stardin Counsel for hC Respondents and. c:erpsed the 

materials aVallahie on recorc. 

The apdlicant served -:ia .D.D.A. afld 

thereafter he was taken to reqular Esta1i3hment 

the ostal DeparLmert as Group . In respect or the 

period he served as E. ). D. A. he has al ready receives 

the tersinal benefits, as has been disclosed by the 

learned dl.Standinq Counsel for the Respondents. 

The - pplicant has C]aO been 	ven the enefits of 

retirement f o r be aeriod he served as Croup 	in the 

Reqular Lstahlishrrent, as has been disclosed 'ide 

Tnnexure-R/3 to the counter. Shri !ohapatra, learned 

A1.Std.in Counsel for the Respondents , bavin' 

tohan instructions fran the Departrrnt also states 

that whatever is due and adnisibe under lw has 

been paid to the applicant. In thE aforesaid :.femises, 

this O.A. is disposed of occardinplv. To costs. 

Send. copies of this order to Respondents 

and a copy of this order he sent to the applicant in 

the address qiven in the O.A. A free copy of this 

order be also handed over to Shri U.P.Pohapatra, 

learned Addl.Standirq Ounsel for the Respondents. 

: 

IFE(13t ICIAL) 

I 


